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S.N.Mallick ,vC 

I have heard th ld.counsel for both theparties. 

In this applica ion 42 app icants have jàined 

together and have prayed or a n er of reliefs ot of 

which the ld.counsel for ihem 	its that he presses only 

the relieftno. (a) and (i). The pettioners who ae admittedi 

the erstwile employees of thq Bal ura Darodar Rai].ay run by• 

the McLeod & Company bein5 taken )ver by the SouthEastern 

Railway, sometime in 1967. It is sat d that the pe1itioners 

in course of their employient undr the 13.D.R., enoed 

rent-free quarters. Their grievance is that the Soiith Eastern 

Railway has recovered arr ar house r nt from the salary of 

the applicants from the iJnth of lecc-mber, 1995 on the ground 

that such privelege of enoying rent free quarters is not 

applicable to them. The 1 .counsel apearing for the petitio4es 

has drawn my attention to a purpoted appoinnent letter 



-:2:- 

dated 20.6.67 issued by tte respor 

of one Satya Narayan Bose who is 

It states that the Railway Board 

he would be eligible for t1e conc 

in accordance with the provisions 

reproduced there. 

3. 	I. their reply, 

challenged the pleas of th petiti 

stand taken by the respondnts tha 

len authorities in favour 

iepplicant no.39 herein. 

re pleased todeide that 

ssi n of rent-frep quarters 

bf ule 1901(i) E1 which was 

Ld nt authorities have 

Ine s. it is the definite 
n ne of the applicants1 

in view of the terms on which the a f of BDR were labsorbed 

in the South Eastern Rail 	were entitled to get ent-free 

quarters. Mr.Saha, ld.counel for e respondents, as drawn 

my attention to Annexure-Ato the ti ion dated 6.5.67 that 

this is the order of takin over 	th management of the 

Bakura Damodar Railway iss4ed by 	G ernment of India, 

Ministry of Railways (Railay Boa 	• ub-clause (viJii) to 

Clause 2(c) of the said orer cle y nd specifically providedi  

that no staff of the aforeslaid Rail ay will be provied with 

quarters free of rent irrespective f ihe the r they wiere 

enjoying said concession at the 	o taking over.In view 

of the specific order, as pr Anne Xe A to the petit ion, it 

is difficult to place any 	 on the order dated 20.6.67., 

As per Annexure-D to the peition, e respondent authorities 

have also challenged the authenticiy f this appintment 

letter. It is submitted by e ld.cDun el for the repondents 

that the Assistant Personne. Officer, South Eastern Railway, 	11 

Adra,Rivisken who purported.y issue 

had no competence to issue Ihe same 

petitioner had found it dif icult t 

authenticity of this appoinment le 

the Assistant Personnel Offcer to 

the said Satya Narayan Bose j. There 

any authority was delegated to the 

the appoinnentletter, 

Ld.counsel for the 

Co vince me about the 

ter or the authority of 

~Iive such concessin to 

is iothing on redbrd that 

ror said ct ficer to issue 


